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EON'BLS SH3?i .IiTST:::c:S Y.S-AGGARWAL, CHAIBM:AN
HONlsLE SB.KI S.A.SiNCi-H, MEMBES(A)

1. Viriu i'.Abraliam
871,LlGFlids,
Hastal, Uttainnagiir.
NeivLslhi-liOO^l

2. Aran Kumai" Gupta
A-254, Syfirsrshgri Park,
New DeiliiA 10015.

3. M.Mothii Chelian
F-10, 2"^ Floor,
B.K.Dutt Colony, Lodhi Road,-
New Delhi-i 10003.

(By Advocaie: Shri Pracbep E>ahiya)

¥ or8113

.. .Appiicsnts.

i. Union of India

Through Viie Secretsiiy, Miiiistry ci"Home Affairs,
'North. Block, New Delhi.

Tlie Director,
'Central Foreflsic Science LaoGrjitoii; (CFSL),
Central Bisrean of Investigation,
CGO Conipiex, Block No.4,
Lodhi Road, New D^lhi.

j. The Secretaiy (lAipeiiditure)
Deprt. OfExpeiidilure,
Ministry of Fiiianc©,
ImoitIs Block, New Dsliii.

(By advQcaie; None)
. ..Respondents

ORDEIl (ORAL.)

Bv Shri Justice V.S.ilg.amvai. Chainxian

Hie appiicaits ai-e Laboratory Assistaiits in Cesitral Forensic Science

Laborscoty in the Ceutrf»i Biireau ofInvestigsstion. After 5Ceniral Pay Commissjion.,

• they have been placed in the scale ofRs.4000-6000. ilie applicimte contend ihat Tbe

Lv-borafory A^^sislmus in KICFS were dso given sasne scale alter 5"" Ceatral Pay

Comniission. Tiie sfime i:jatedto be the ijositicn oi'Lab. Assistsms in BPR A A now

kiiOvm as Directoniie of Forensic Sciences



2. The appUcciiiis' grieviiiTce ik -.i tew words ia rhvit aiter me 5'̂ Cexitr-di Paj''

Cosnmission, so iki" as fee Lab. Assisvfmts of CFSL ai-e concenied, their scale has

been revisecl io Ra. 4500-7000 w.el. 01.01.1996 aid ihose of in Bureau of Poiico!

R?33a:'ch & Development sho huve been given tbe same beneilts.

3. Hie appiicjiiits contend thai their duties ai'e idsiitical imd ediicfilioiiai

qualifications ai'e ihe sstne 7iiid this feet has even been adjiiiited by Director CFSL,

C.B.I in tlitiir coiiuiiuiiicacion dated 24.9,2003. It is also pleaded that the CPC ufw

given pasity of this post. So iar as scales are coiicenied, the appiicants thus caiiiioi be

riiscriminatoG.

4. In the reply that has been filed, the respondents have admitted ihat the

Department is tiying to disipose of the matter at an eaily date and in this regai'd

Ministry of riaanca, Dep:i5t:neiit ofExpenditure is a nodal agency and they are likely

to take decision in this case. Since the matter pertains to fixation ofthe paj' scaJe and

it 13 onder consideration for such a long time with the respondents, al this stage

taicing stock of the totality of iacts and circumstances, we direct that respondent no.1

would consider the said controversy and take aconscious decision within aperiod of |
I

fDur mooths troin the date of receipt of the ceitified copy of the present order and •

communicate it to the applicants. With these obses-vations, the OA is disposed of

(S.A.Sin^) (V.S.Aggar\ral)
Member (A) Chairman
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